
'.' (Shrt ,:Era" Anbarasu] 
',to' bring it :'t6 the notice of the Mi-
nister of Railways to provide such 
a nail transport facHity.' 

(ii) ELECTRONIC TELGPHONE MANUFAC-
TURING ~"ACTORY AT BHUBANESWAR 

SHRI CHINTAMA.NI Pll.NIGRAII1 
(BhubaneSV1Ul') : Orissa G'ovenllnent 
have eannal'ked about 200 acres of 
land for ::::eU'ing np of the Telephane 
Factory at Bhul)(1nes\"ln.r. State Gov-
er.r.rttent have go.ne ahead in n1aking 
aU prelilnhuH'Y arl'iJngcrnents for es-
tabUs"!1.1np.~1t of the factory. The Cen· 
tad Goverrllnent has nrnv fi,nally de-
cided to set up a 10 Jakh line el~~t1'0-
nic Te]ephonE~ l\1anufacturing Unit in 
the country. I, therefore, urge upon 
the Central Government io set up a 
5 lakh line Electronic Telephone Ma-
nufacturing Factory at BhubaneS"'iXlar 
in the already earmarked 200 acre 
land at Bhubanes'\var. 

(iii) RAJAS'YUAN CANAL PROJECT 
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(iv)' DEPr.ORAI~LE CONDITION OF KUDtlM-
BJ C01\l.MUNITY OF KERALA 

SHRI XA VIE:R ARAKAL (Erna-
kulnm): Sir, I rise to bring to the 
noUce of t.hjs governlTI.ent the' des-
perate and deploruble condiUons (}f the 
request J'! is rO':Cl fHnent tf) nct upon 
the rp('om:11~ndnti{)llS of the State and 
the Coul:nitt.\':?e Oll Scheduled Ca[~tes and 
Schedulea Tribes to include this COIn-
munity in the List of Scheduled 
Cnstes and Scheduled T !'ibes without 
delay. The Kuc.iumbi cornn1unity has 
a population of three and odd lakhs, 
speak a separate dialect, engage in 
menial works educationally and socl·, 
ally very backwarci and stigma of un-
touchability is also attached. Due to 
their acute backwardness, they were 
inC'ludcrl as 'Depres~.cd Classes' liSt. 
of the State \vith full benefits. When 
the new list of Scl;cdu}ed. Castes. ana 
Scheduled Tribes was brought out, of 
sUp, it was excluded but used to enjoy 
the same benefits. In 1967 the State 
Government recommended to the Cen-
tral Government to include it in the 
list. A Schedulea caste and Scheduled 
Tribe (Amendment) Bill, 1967 was algo 
introduced. The Joint Select Committee 
on it on 23-9-69 recommended to in-
clune it in the list and the new Bill 
was brought on 17-11-70 for discussion 
but did not go through. In 1976 th.e 
Chairman on the Parliamentary Com-
mittee on the Welfare of Scheduled 
Castes and SCheduled Tribes also, it 
seems, has strongly recommended. The 
recent committet on Scheduled Castes 
and Scheduled Tribes has taken evi-
dence, and seems recommended to .in. 
clude. After all these efforts, this poor 
community Is not yet includea. There-
fore, I call upon the· government to 
take speedy steps to include the Kud-
umbl -commu~lty of Kerala in the 
List of Scheduled ,Castes and Scheaul-
ed Tribes without :fU~ther and undue 
delay. . 


